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EIB No. 151120
State vs, Subhash
PS LP, Estate

17.09.2020

(Through Video Conferencing over Cisco Webex Meeting)
. Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
ockdown/Physical Courts Roster/2020 dt. 30,08,2020 directions issued by 1.d,

Bistelot & Seasions Judge (HQ).

Present: Ld. ABP for the State.
Sh, Amresh Kumar, Ld, counsel for applicant/accused.

IO/SI Narender Kumar in person,
The present urgent application was filed on behalf of the appligant

on email id of this coust,
Scanned copy of reply of under the signatures of IQ/SI Narender Kumar, is
received through email id of the court, Copy of same is already supplied te Ld.

counsel for applicant/accused, through email,
This order shall dispose off the application for grant of regulas bail

u/s 437 Cr.BC, moved on behalf of applicant/aceused Subhash.
[t is averred on behalf of aceused/applicant that he has been

falsely implicated in the present case. It is further averred that the recovery
of the police uniform and baich, effected from the accused is planted ong. It
is further averred that the police has concocted a false story against
applicant/accused by conniving with the complainant, With these averments,
prayer is made for grant of bail to accused,

Ld. APP for the State submits that the acoused shall nat be
released on bail as he is o habitual offender, having previous involvements.
I is also submitted that the applicant cannot be released on bail keeping in
view the seriousness of the allegations leveled against him,

Qn perusal of the previous conviction/involvement rgport
appended in the record, it emerges that the accused is having previous
involvements in ceriain other cases, involving serious offences, More

(he accused has been shown to have complicity in respect of
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particularly,
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y 412013 uls
case FIR No. 63305 wy 171279411 TG, EIR NQN %9359“? "
190/171/384 IPC both at PS Kashmere Gale, FIR No
0. 450/16 uls 419/171 IPC and

170/171/384/41i IPC, PS LP. Estate, FIR N 126/08, u/s
ws 25/54/59 Arms Act, PS Kotla Mubarak Pur, FIR No. 12 IPL; d
171/384/419/420 IPC PS New Usman Pur, FIR No. 34/13 u/s id o

casc FIR NQ‘. 51/13 u/s 392/171 IPC both at PS Civil Lines. If that be s, the
apprehension of prosecution that if enlarged on bail, he will commit the
éffeng@s of like nature or will dissuade the material prosecution witnesses,
appears to be well justified. Besides, also keeping in view the seriouness of
the allegations leveled against the applicant, his prayer for grant of bail, does
not appear to be tenable.

In such cireumstances, this court is of the firm view that no
ground for grant of bail is made out to the accused/applicant. Accordingly,
the present application deserves dismissal and same is hereby dismissed,

The application is accordingly disposed off.
Scanned copy of this order be sent to the Ld. ceunsel for applicant through email.
Qne copy be also sent to IO/SHO congerned, throngh email, for necessary
information,
Scanned Copy of the ¢ arder be also senf o (,mggg;gg Brgnqh for gglgagir;g an Delbi
District Court Website, S

EH KARPOOR!
MM- QS(ngl:al),THQ,Delbl
17,09.2020



FIR No. 137/20
PS Rajender Nagar
State Vs, Ankush

17.09.2020
(Through Video Conferencing over Cisco Webex Meeting)

Gase taken up in view of civculay no, 23456-23616 DI(HQY/ Covid-19
Lockdown/Physical Courts Roster/2020 dt. 30,08.2020 directions issued by Ld,
District & Sessions Judge (HQ),

Present; Ld. APP for the State.

Ms, Priyanka, Ld.}Br.sty Counsel for applicant.

10(ASI Daryo Singh,

The present application was filed through email, Scanned copy af
report under the signature of JO/ASI Daryao Singh is received through email. Copy
of same stands supplied to counsel for applicant, electronically.

As per report regeived from 10, in compliance of order dt.
11.09.2020, the copy of charge-sheet has already been supplied to counsel for
applicant in PDF form, through email. It is also report that proxy counsel for
d(.,plz.‘.gﬁt has aiso reeeived the copy of charge-sheet on hehalf of applicant, in
physical form from police station.

Proxy counsel for applicant seeks time for consideration stating non
availabiiity of Ld, Main counsel.

Put up for copsideration on 18,09,2020.

Meanwhile, songetned SHQ I directed 10 file the detailed repart
regarding compliance of order dt. 11,09.2020 and 28,08,2020, by 1Q on 18.09,2020
by 10:00 am.

Seanned copy of this order be sent to SHO govegrued, for
compliange. o |

One copy be alsa uploaded on Delhi Distriet Court Website.
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Cr. Case 288309/2016
STATE ¥s. MANO!
FIR No, 365 /2014 (Rajinder Nagar)

17,09.2030

Cage taken up for pre-lok adalat sitting.
Present: L, APP for the State.

&h. Pradeep Kumar, Ld. copnsel for accused Manoj.

Accused Manaj absent.

Agepsed Kishore alegady PO vide order dt. 17.03.2020.

1 ghsent.

Pursuant 1o dirgctions issued on 16.09.2020, application for plea-
bargaining alongwith affidavit of the accused Manoj is filed today.

Preyious gonvigtion report is not received today.

Issue notice to SHO concerned for filing previous conviction report
of accused Manoj on 18.02,2020.

Put up for pre-lok adalat sitting on date fixed,

Accused shall also remain present on date fixed,

BH KAPOOR)
ral) ,THC:DQ““
17.09.2020
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Cr. Case 4481(2020
STATE Vs, RAJENDRA SINGH RAWAT
FIR No. 132 /2020 (I P Estate)

15044030
(Threugh Video Canfereneing over Cisco Webex Meeting)

Case taken up In view of clreular no. 23456-23616 DI(HQ)/ Covid-19
Luckdowa/Bhyslen] Courts Roster/2020 dt. 30.08,2020 directions issued by Ld.
iintiiee & Saxsians Judge (HQ).

Bresent:  Ld. APP for the State.

Accused is in IC (produced through VC),

Sh. Manish Kaushik, Ld. counsel for aceused.

Copy of arder dt. 14.09.2020 passed by Sh. Vidya Prakash, Ld, A8J,
is received and perused.

At this stage, counse] for accused submits that copy of charge-sheet
is complete in all respects.

The perusal of the case record is showing that the accused hag been
charge-sheeted for offence u/s 376 IPC.

The provisions of section 207 Cr.B,C, have already been complied
with, The copigs of charge-shget is also stated to be complete by Ld. eounsgl for
aepused.

In such circumstances, as the present case involving offence u/s
376 {FC appears o be triavle by i Ld. Couit of Sessions, accordingly, same is
hereby committed to the Court of Ld. District & Sessions Judge (HQ), for Sessions
ial.

The accused be produced before the Court of Ld. Distrigt &
Sessions Judge (HQ). through Video Conferencing over Cisco Webex Meeting on
25.09.2020.

Let Ld, Public Prosecutor be also notified about the committal of
case proceedings,

The concerned Ahlmad is also directed to send the case record
compacte in all respects alongwith documnents and articles, if any to the Court of Ld,
Dislrict & Sessions Judge (HQ), well before the next date fixed,

Copy of this order be sent to Ld, counsel for accused, for

information. One copy be also sent to concerned Jail Superintendent through email

| —
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MM-03(Central), THC,Delhi
17,09,2020
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FIR No. 30120
PS Rajender Nagar
State Vs, Ankic & Ops.

17.09.2020

Case t:lfrg S:;u: !;:5;1:; (;? Biie;:@ucing over Clseo Webex Meeting)
Laekdown/Pipsieal ﬁmim Bixawzﬁ;igil)a;tn;ﬁ &zi;;“fgﬁ;;aﬁm ek
Risteigt & Sesslons Jugge (HQ). Dath dt, 30.08.2020 dirvections lssued by Ld.
Present:  Ld. AEP for the Stat,

Sh. Asharam,Ld. Counsel for applicant

IO absent,

The present application was filed through email. Scanned copy of
reply under the signature of IO/ST Ali Akram is received through email. Copy of
samge siands supplied to counsel for applicant, electronically. |

As per reply received from 10, the vehicle bearing no. DL 1SAD
6890 has net been impounded in present case FIR, |

Counse! for applicant submits that the vehicle question has been
seiged in the presgnt case FIR and 1O has not filed correct report.

Accordingly, let report be called from SHO concerned on

1§.09.2020.

Meanwhile, counsel for applicant is also directed to file the RC of

the vehicle before the date fixed.

Scanncd copy of this grder be sent 19 8HO congerned, for

compliance.
ed on Delh District Court Website.

Qne copy be also upload

MM-03(Centrd! ;THC,Delht



